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ORDER (DATE OF HEARING 27.6.2001 AT 
KOLKATA) 

Petition No.47/2000 has been filed by PGCIL on 28.6.2000 in its capacity 

as Central Transmission Utility and seeks directions to the respondent Bihar 

State Electricity Board for participation in Unified Load Despatch and 

Communication Scheme. A further direction has been sought to the respondent to 

continue to make payment of charges on account of the scheme in future. 

Shri T.S.P. Rao, Dy. GM (Law) appearing on behalf of the petitioner states 

that an agreement has already been reached between the petitioner and the 

respondent on the issues raised in the petition and accordingly the matter stands 

resolved. In these circumstances, the petitioner seeks to withdraw the petition 

wjth liberty to file a fresh petition in case of any dispute in future. 

The prayer made is granted. The petition is dismissed as withdrawn with 

liberty to the parties to file fresh petition in accordance with the law in case of any 

grievances forming the subject matter of the present petition. 

(K.N. SINHA) 
MEMBER 

 
L>- _ P **— 

(G.S. RAJAMANI) 
MEMBER 

FHA) 
MEMBER 

New Delhi dated the 25m July, 2001 

Mohana 5th F!r\My documents\Order\200l\July 200l\Pet 47-2000 dt. 27.6.200! 


